STATESMAN, Bhubaneswar, 4.11.2024
Page No. 3, Size:(20.61)cms X (17.99)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

NHRC notice to Bhadrak DM over
lack of amenities at Consumer Forum

STATESMAN NEWS SERVICE

BALASORE, SNOVEMEBER

The National Human Rights
Commission (NHRC) has
issued notice to the District
Magistrate, Bhadrak ,onthe
issue of lack of toilets and
other basic amenitiesin the
district Consumer Forum.
The rights panel has called
for submission of an action
taken report within four
weeks.

Actingon a petition filed
by advocate and Human
Rights activist, Radhakanta
Tripathy, the NHRC passed
the order. Tripathy raised

concerns about the pathetic
condition of the public
amenities in the Bhadrak
district Consumer Forum
which lacks basic infrastruc-
ture such as hygienic toilets,
potable drinking water and
a clear entrance due to
encroachment by illegal ven-
dors.

The petition stated the
court’s dilapidated condition,
poor accessibility, and lack

of public awareness violate
the human rights of the 15
lakh residents and justice-
seeking consumers of the
district.

Tripathy has requested
intervention fromthe Com-
mission to improve the sit-
uation. The petition mentions
the precarious condition
prevailing in the Forum
meant for justice delivery
for the Consumers, mostly
from the deprived strata of
the district. Tripathy request-
ed the Commission to ask
the concerned public author-
ities to address the issue on
top priority.
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NHRC notice to Keonjhar DM
over violation of human rights

POST NEWS NETWORK

Keonjhar, Nov 3: The
National Human Rights
Commission (NHRC) has
issued notice to the
Collector of this district for
denial of rights and ha-
rassment of physically-
challenged persons in re-
ceiving their pension due
to lack of communication
and inaction on part of
the local administration.
It has asked the district
Collector to ensure prompt
remedial measures and
submit the action taken
report within a period of
four weeks. Acting on a
petition filed by human
rights activist and
Supreme Court advocate
Radhakanta Tripathy, the
NHRC issued the order.
The petitioner drew the
attention of the NHRC to-
wards a very disturbing
video which went viral
on social media platforms.
In the video, a 74-year old
destitute tribal lady,
Pathuri Dehury, was seen
crawling on the road for
two kilometres to reach
Raisun panchayat office
under Telkoi block to col-
lect her pension. The pe-
titioner also mentioned

about physically-chal-
lenged Madhav Jamuda,
of Kuladera Village under
Khuntapada block who
also had to undergo a sim-
ilar ordeal.

Tripathy has requested
NHRC to ask the concerned
public authorities to en-
sure pension at the
doorsteps of the physically-
challenged and also arrange
wheelchairs for them. He
also requested the
Commission to direct the
administration for con-
struction of all-weather
roads on top priority.

In a separate case, the
rights body has also is-
sued a notice to the prin-
cipal secretary of the state
Women and Child
Development department
to submit a status report
of the functional toilets
in all Anganwadi centres
and the steps taken by it
for construction of the
same in the centres that do
not have one,

The commission has

also issued a notice to the
district magistrate and
ordered him to submit a
pending report about the
unfortunate demise of
three children studying
in an Anganwadi centre in
thisdistrict. The deceased
were Payal Patra, 3,
Bharati Patra, 4, and
Abhilipsa Patra, 3. Due to
the absence of any toilet
at the Anganwadi centre
in Hatadihi block they
were studying in they had
gone out searching for
one. In the process, they fell
into an abandoned well
full with water and
drowned. The incident
took place April 30, this
year. The NHRC has asked
whether compensation
had been provided to the
bereaved families and
whether a toilet has been
constructed at the centre,
It has also issued an order
asking all district collec-
tors to construct toilets
at those centres that do
not have one.
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How the NHRC Failed to Protect G.N. Saibaba

https://thewire.in/rights/how-the-nhrc-failed-to-protect-g-n-saibaba

Henri Tiphagne and Edgar Kaiser 7 hours ago 5 min read

The commission owes an apology to the people of this country for failing to prevent the
death of a dedicated academician.

The story of Professor G.N. Saibaba is unique and heart-wrenching. A former English
professor at the University of Delhi, a person with 90% disability and bound to a
wheelchair, yet labelled an urban naxal by the state. Saibaba’s disability did not stop
him from fighting for the rights of Adivasis. Like the fate of many other human rights
defenders (HRDs) in India, he was falsely implicated in a case and subjected to a long
incarceration, despite two acquittals in the same case by the Bombay high court.

The prison conditions affected his health, which led to his death a few months after his
release from jail. His death marks the failure of our judiciary, the government, prison
authorities and the police. Most importantly, it is the failure of an independent body with
a mandate to protect and promote human rights — the National Human Rights
Commission (NHRC). Despite several appeals to the NHRC regarding Saibaba, the
commission found every reason to dismiss them.

Human Rights Defenders Alert (HRDA) is a network that initiates action on behalf of
HRDs under threat or with security concerns. The HRDA filed several complaints in this
case before the NHRC but none reached their intended outcome. On September 13,
2013, the police raided Saibaba’s residence inside Delhi University and put his whole
family under house arrest in different rooms for around four hours, even threatening his
daughter.

The HRDA filed an urgent appeal (Case No. 6191/30/4/2013) with the NHRC, praying
for inquiry, protection and to ensure that no false criminal case is registered against
Saibaba. No proper action was taken and the complainant was not heard for a year.
Instead, the case was linked with one filed by Saibaba’s wife, Ms Vasantha, after his
arrest on May 9, 2014 (Case No0.2850/30/4/2014). The commission sought arrest
documents and Saibaba’s medical reports and directed the Nagpur prison authorities to
provide adequate medical treatment to him. The NHRC found the arrest documents to
be proper despite a discrepancy in the place of arrest and said it found no reason to
pursue the complaint and closed the case saying ‘no further action required’.

On June 19, 2015, the HRDA filed a second urgent appeal with the NHRC regarding his
poor living conditions in prison. He was lodged in an ‘Anda’ barrack of Nagpur prison
and went on a hunger strike on April 11, 2015 to demand proper medical treatment and
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food. The HRDA prayed for an independent investigation into his prison conditions,
appointment of non-official visitors and action against the prison authorities. However,
the NHRC dismissed the appeal. On January 2, 2016, the HRDA filed a third urgent
appeal with the NHRC regarding the violation of his right to bail and inhumane treatment
in jail, despite his disability. The HRDA requested independent prison visits, an
investigation into false charges, NHRC'’s intervention in accordance with Section 16 of
the Persons with Disabilities Act, 2016 concerning his solitary confinement,
compensation for the HRD and intervention in the bail petition before the Supreme
Court. The NHRC clubbed this case with another case filed by one Yogesh Mahajan
from Delhi (Case N0.2428/13/17/2015) and ordered DG prisons to investigate the prison
conditions. The HRDA case was closed by the NHRC on January 27, 2020 stating that
the report from the prison showed otherwise and that the complainant could not
substantiate the case.

The most ironic aspect of the NHRC'’s failure comes here. Retired Indian Administrative
Officer (IAS) S. Jalaja, who was once NHRC'’s joint secretary and had served as the
NHRC'’s special rapporteur, studied Maharashtra prisons and submitted a report on July
17, 2017. The report revealed harsh truths about the Nagpur prison where Saibaba was
detained. These included staff shortage and overcrowding of prisoners among other
things. She specifically noted Saibaba’s poor medical condition and recommended that
“an independent medical team from AIIMS should assess his condition.” This NHRC
report directly contradicted the investigation report submitted to the commission in the
cases filed by the HRDA. While the NHRC relied on the investigation report provided by
the police, it chose to overlook its own special rapporteur’s report on the prison where
Saibaba was detained. If the prison had adequately met his needs, his health would not
have deteriorated so severely as to endanger his life. This issue was central to the
HRDA's fourth and fifth appeals, filed in 2022 and 2024, concerning prison conditions
and compensation respectively.

In addition to these appeals by the HRDA, there were several complaints filed by
different activists in this case, all of which were closed in a similar fashion. Even the
international community appealed to the Indian government to take proper action in this
case on several occasions, including The UN special rapporteurs who issued
statements in 2019 and in 2023. None of this prompted the NHRC to act.

More recently, on October 17, 2024, The UN special rapporteur on HRDs referred to
Saibaba and said,”There are so many violations against human rights defenders in India
and we saw the disabled human rights defender released after [10] years last march
and he died last week. He was acquitted but he was left in prison all these years. So
India should clean up [its] act”.
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Despite the international community — and even individuals within the NHRC -
becoming aware of the poor prison conditions that contributed to Saibaba’s deteriorating
health, it was disheartening for an institution with such a mandate to simply dismiss
these concerns. The NHRC and its former chairpersons — Justices K.G. Balakrishnan,
Cyric Joseph, H.L. Dattu, Arun Kumar Mishra and Vijaya Bharathi Sayani — are
answerable to this democracy for the institution’s wilful silence on Saibaba’s
mistreatment. They all owe an apology to the people of this country for failing to
exercise their powers to prevent the death of a dedicated academician who devoted his
life to civil liberties and the socio-economic and cultural rights of India’s vulnerable
populations.
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https://www.prabhatkhabar.com/state/bihar/muzaffarpur/muzaffarpur-news-nhrc-asked-for-

report-from-district-magistrate-and-ssp-in-8-weeks
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NHRC lens on lack of facilities at Bhadrak consumer forum

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-investigates-lack-of-facilities-
at-bhadrak-consumer-forum/articleshow/114923623.cms

Nov 4, 2024, 04.20 AM IST

Bhubaneswar: National Human Rights Commission (NHRC) has directed the district
magistrate of Bhadrak to address the alleged absence of essential amenities,
particularly toilets, at the district consumer forum’s office.

The NHRC issued the order on Oct 30 after hearing a petition filed by human rights
activist and lawyer Radhakanta Tripathy. In his petition, Tripathy highlighted the alleged
deplorable state of public facilities at the District Consumer Disputes Redressal
Commission’s office in Bhadrak. The building lacks essential infrastructure, including
toilets, clean drinking water and proper access due to unauthorised vendors blocking
the entrance, he alleged.

The petition emphasised that the consumer forum office’s deteriorating condition, poor
accessibility and insufficient public awareness infringe upon the human rights of 15 lakh
residents and consumers seeking justice in Bhadrak district.

Seeking the commission’s intervention for improvements, Tripathy’s petition outlined the
concerning situation at the office, which serves consumers predominantly from
disadvantaged sections. The current circumstances violate both human rights and
fundamental rights, he contended.

Tripathy urged NHRC to direct relevant authorities to treat the matter as urgent. In
response, NHRC instructed the district collector to take necessary steps and provide an
action taken report within four weeks.

We also published the following articles recently

Can't deny theft claims due to lack of 'locked safe': Consumer courtGujarat's Consumer
Dispute Redressal Commission ruled that insurers can't deny compensation for theft if
they knew beforehand the client lacked a 'locked safe'. National Insurance Co Ltd must
pay Creative Printers Ltd Rs 2 lakh with interest and Rs 20,000 compensation, despite
initial rejection on technical grounds. Thieves breached the office and stole money from
a locked drawer.114768613

Human rights body recommends mobile jammers, medical staff at Colvale jailThe Goa
Human Rights Commission has recommended significant improvements for Colvale
Central Jail, including mobile jammers, CCTVs, international calling facilities, and
adequate female medical staff. The jail is in dire need of repairs, privacy in toilets,
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proper clothing for inmates, drinking water facilities, mosquito control, and a functional
hospital block. The commission urges prompt action within 60 days.114699252

9 benefits of consuming honey with turmericTurmeric and honey offer a potent natural
blend with significant health benefits, including anti-inflammatory properties, immune
system enhancement, and improved digestion. The mixture also promotes radiant skin,
cognitive function, heart health, and weight management. Regular consumption of this
combination can lead to overall better health, making it a valuable addition to daily
diets.114695432
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